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ORDE R (Oral}

Per Dr. Nandita Chatterjee, Administrative Member:

The applicant has approached the Tribunal under Section 19 of the

Administrative Tribunals Act, 1985 praying for the following relief:-

“(i) A order or direction do issue upon the respondents authonty to consider
the prayer of the applicant for post retirement pensionary benefit after adding
50% service render by the applicant between 17.5.1969 to 18.6.2002 (about 32
years) in the manner so granted to the applicant in O.A. 545/1999, O.A.
587/2016 (Kashinath & Anr) - .Vs. Union of India & ors.), as well ‘as
CAT/Bangalore Bench case- NS OA. 170/ 00185 _of 2016 (S. Raju -vs. — Senior
Divisional Personnel- Ofﬁcer Bangalore South Western Rallway & ors.)
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thereatfter, represented on 6.2.2019, seeking counting of 50%. of
l’hiaf,service as Cornmission Vendor from 17.5.1969 to  18.5.2002. As the
said representation is still pending before the respondent authorities, Ld.
Counsel for the applicant would submit that ; direction be issued to the
concerned respondent authority to dispose of the pending representation
in a time bound manner. |
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4. Ld. Counsel for the respondents does not object;to the disposal of
such representation in accordance with law.

S. Accordingly, without enterihg into the merits of the matter, and,
‘with the consent of the parties, we hereby direct the responderqt No. 3,
who is the Divisional Railv;/ay Manager, South Eastern Railway,
Kharagpur, to examine the contents of representation dated 6.2.2019
(Annexure A-6 to the O.A)), if received ét‘hi's end, within a period of 12

weeks from the date of recelp f a copy “of thls&order
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